
0. I.No.2 J20O1. 

ORDER DATED 23-04-2002. 

Heard Mr.Rath.Advocate for the Applicant and 

Mr.C.R.Mishra, learned ASC for the Railways. 

The father of the APpliCaflt,While working as 

bearer umdee LCO yoreman<h.trda Road Division,died on 

11..06-1996 and his mother died therC...befOEO)  on 23.03.15. 

Applicant's father was the sole bread-earning member of the 

family.On the death of the father of the Applicant)  prematurely 

applicant' a prayer for an anpleymit on compassionate ground 

has been turned down,under Aj1neUCe-2,dated 05.10.1999.1 

Annexure-2, it was stated that to gEt an enployment in GE.' D' 

pest,one is required to have the minimum vilith classqualifi1. 

cation in terms Of RBE No.277/98, dated 412..1998 and since 

the applicant did not possess vilith class pass qualification, 

his prayer for compassionate appointmt was turned down,under 

AnflexuEe-2, dated 05.10.1999.The AdvOcate for the Applicant 

has placed before me a copy of the Railway Beard's letter 

NO. E(N) II/98/RR..1/lO 7, dated 14-9-1999 wherein it was 
'p. -IL Cai 	-tfr o* 

clarified that Aon  or before 3-4-1998)f 	Vilith class 

pass qualification should not be insisted for app.intmit 

in Gr'D' pOStS)Ofl compassionate greund)as minimum educational 

<_qualification and that despite such a clarification having been 



C a 

issued by the Railway Beard on 14..9.u.1999.th. prayer of 

the Applicant for compassionate apc.intmit was turned 

down on 5.-10.4999 (Annexure..2) on the ground of not 

having the required qualification;which the Resondents 

should not have done. 

Having heard the Advocate for both sides, 

I an satisfied that the prayer of the Applicant for 

compassionate apintmt should not have been turned 

down under Annexure.2, dated 5-1C-1999 because the  

grounds on which the Same was reiected)was/is not 

sustainable. I have also come accr,ss ather letter dt. 

1-8-2000 of the Railway Board,wherein it has been clarified 

that in the matter of compassionate appointmit which were 

under scrutiny or under process for compassionate appointment 

in Gr.D POstS,Defore Ah 	f Board's letter .f 

4.3.1999 ) should be exempted from passjnq the minimum 

qualification of eighth class. 

Latez,iri this case,the Applicant has also 
standard 

acquired VIIItlqualification and submitted a fresh 

representation on 28-7-2000 seeking a compassionate 

appointment.The same having been turned down(v.nder Ann exure... 5, 

dated 25_5-.2001)the applicant has filed the present original 

( APPl ication for r edressal of his qz:i eVEflCeS • No g rounds for 



rejection of the prayer of the applicant has been givi 

by the Respondents in Ann exure. 5,ci.ated 25. 5.2001. I-Pwever, 

in the Counter filed by the RespOfldents,i.t has been 

disclosed that the Applicant's annual income being 

,6000/..(as has been specified by the Competent authority,' 

Tahasildar ,Jatni) from business,the Respondents considered 

the same to be sufficient to remove the distress Condition 

Of the family.uch a ground/stand of the Respondent is 

not sustajnje in ordinary cOurse.The Annual income of 

.6000/- is certainly not sufficient for removing the  

distress condition of the family.Therefore,the grounds 

on which iuinexure..5, dated 25.5.2001 has been passed is 
-tt4. 

not at all sustainable and, is ,accordingly quashed, As a 

COnsequence, the Respondents are herey directed to 

provide compassionate appointment to the applicant in a 

suitable Gr.D post;wthin a period Of three months from 

the date .f receipt of a cOpy of this Order. 

In the result, the OA is allowed. No Costs. 

(McrpJ MOHANTY) 
MEM3ER(JUDIcIA) 


